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Ms. U. Sanyal leading' Ms! S. Banerjee, -1d:. ‘counsel for the

épplicant and Mr. M.S. Banerjee|learned counsel for the’fesponderts’

are present. The applicant is also’present‘in court today. Heard 1d.

counsel for‘both the parties.

2. ‘During the'course of hea}ing Ms.: S#nyal 1d. - counsel submits

*

that her-client wants to withdraw the present application and file| an

/

appropriate representation before thgl‘concéfned authorities!l-fof
. ‘ redressal of. his grievances. She furﬁher subﬁits'that the applicant'

shall be.satgéfied, if the appiicﬁnt is permitted; to ‘wiﬁhdraw: this
| 'OfA. with liberty to file a representaﬁion-before the respondent

authorities and the 0.A. 1is disposed of directing tﬁe respondents | to-

§
B . .

. * L. . T . .
consider the representation in accordance with law/rules within a
stipulated period.

1)

3. Mr. M.S. Banerjee, ld. counsel for| the respondents has |‘no
" objection to the above prayer-of the applicant for withdrawal of |[the
present application.

4, "~ In view of the above submissions made by the 1d. counsel |for

4

both sides, the O0.A. 'is dismissed as |'withdrawn’. However, [the
applicant is at liberty to make appropriqté representatibn' tb the®
'pompetent authorities highlightihg all hisl grievances . In case such

representation’ is filed, the respondents éfe directed to cbnsider and

dispose of the same in accordance with law by pasg;ng-a reasoned| and
- 1 . o

speaking\order Within a period |of three montﬁs ‘frbm.'ﬁhé,,date of

A\




